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manner as the Speaker may direct,
two members from among themsel-
ves to serve as members of the
Central Committee of the Tubercu-
losis Association of India.”

MR. DEPUTY-SPEAKER: The
questions is:

“That in pursuance of clause
3(vii) (a) of the Rules and Regu-
lations of the Tuberculosis Associa-

tion of India, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
twg memberz from among them-
selves to serve as members of the
Central Committee of the Tubercu-
losis Association of India.”

The motion was adopted.

13 hrs

-

MERCHANT SHIPPING (AMEND-

MENT) BILL*

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): 8ir, I beg to move
for leave to introduce a Bil]l further
to amend the Merchant Shipping
Act, 1858,

MR, DEPUTY-SPEAKER:
question is:

The

ar

“That leave be granted to intro-
duce a Bil] further to amend the
Merchant Shipping Act, 1958.”

The motion was adopted.

SHR] CHAND RAM:
the Bill.

I introduce

——

Bill

Matter under Rule 307 316
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